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CENTRAL ADMINISTRATIVE TRIBUNAL 
MADRAS BENCH 

 

Dated the Thursday 8th  day of November Two Thousand And Eighteen         

PRESENT: 
THE HON’BLE MRS. JASMINE AHMED, MEMBER (J) 
THE HON'BLE MR. R. RAMANUJAM, MEMBER (A) 

 
 

C.P./310/67/2018 
in 

O.A./310/1226/2010 
  R. Dakshnamurthy, 
  Superintendent RMS (Retd.), 
  Madras Sorting Division, 
  No.14, Second Cross Street, 
  R.M.S. Colony, Dindigul Road, 
  Tiruchirappalli- 620 001; 
  Tamilnadu.       .…Applicant 
 

(By Advocate :M/s. Paul & Paul)   
 

Versus 

 1. Mr. A. N. Nandha, 
  Union of India, Rep. by its 
  Secretary, D/o. Pension & Pensioner Welfare, 
  M/o. PPG & Pension, 3rd Floor, Lok Nayak Bhavan, 
  Khan Market, 
  New Delhi- 110 003; 
 
 2. Mr. 
  Director General, 
  D/o. Posts, M/o. Communications & 
  Information Technology, Dak Bhavan, 
  Sansad Marg, New Delhi- 110 116; 
 
 3. Mr. Sampath, 
  Chief Postmaster General, 
  Tamilnadu Postal Circle, 
  Anna Road HQ, 
  Chennai- 600 002; 
 
 4. Mrs. Anitha – incharge, 
  General Manager, 
  Postal Accounts & Finance, 
  Ethiraj Salai, Egmore, 
  Chennai- 600 008. 
 

        …Respondents 
           

(By Advocate: Mr. M. Kishore Kumar) 
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O R A L   O R D E R 
(Pronounced by Hon'ble Mrs. Jasmine Ahmed, Member (J)) 

  

 This C.P. has been filed for wilful disobedience of the order of the 

Tribunal dated 16.2.2017 in MA. No. 901 of 2016 in OA. 1226 of 2010. 

2. Mr. M. Kishore Kumar, Learned Standing Counsel for the respondents 

produces a copy of E-Mail addressed to Legal Cell, TN Circle dated 

08.11.2018 and states that the order of this Tribunal in respect of the 

applicant has been complied and therefore the CP may be closed.  Copy of 

the E- mail dated 08.11.2018 produced by the Ld. Counsel for the 

respondents may be kept with the record. 

3. It is seen from the said communication that respondents have 

implemented the order of the Tribunal passed on 16.2.2017 in M.A.901/2016 

and the counsel for the applicant also agreed and clearly stated that the 

order of this Tribunal in respect of the applicant has been complied with.   

4. In view of the above, the C.P. is closed.  Notices, issued to the 

respondents, are discharged. 

(R. RAMANUJAM)    (JASMINE AHMED) 
     MEMBER (A)            MEMBER (J)  

Asvs.            
      08.11.2018              


